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ment Regulations, 1978, published
in Notification No. G.S.R. 452 in
Gazette of India dated the Sth
April, 1978,

(v) The Indian Police Service
(Appointment by Competitive
Examination) Amendment Re-
gulations, 1978, published in
Notification No. G.S.R. 458 in
Gazette of India dated the 8th
April, 1978.

(vi) The Indian Forest Service
(Appointment by Competitive
Examination) Amendment Regu-
lations, 1978, published in Notifi-
cation No. G.S.R. 454 in Gazette
of India dated the 8th April, 1078.
[Placed in Library. See No. LT-
2184/78].

Inpian EvECTRICITY (AMDT.) RULEs,
1877

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
FAZLUR RAHMAN): 1 beg to lay
on the Table a copy of the Indian
Electricity (Amendment) Rules, 1977
(Hindi and English versions) publish-
ed in Notification No. G.S.R. 1728
in Gazette of India dated the 3lst
December, 1977, under sub-section
(8) of section 38 of the Indian
Electricity Act, 1910, [Placed in
Library. See No. LT-2185/78).

NomrcATION UNDER CENTRAL EXCISE
Ruizs, 1944

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRX
ZULFIQUARULLAH): 1 beg to lay
on the Table a copy of Notifications
No. 101/78-Centra] Excises (Hindi
and English versions) published in
Gagette of India dated the 26th April,
1978, issued under the Central Excise
Rules, 1844,
plamtory memorandum, [Placed in
Livrary. See No. LT-2188/78).

VAIBAKNA ¢, 1000 (SAKA)

12.08 bn,
RE. BUSINESS OF THE HOUSE

MR. SPEAKER: I have to announce
in the House that the Calling Atten-
tion will be taken up at 345. The
Minister has asked for some more in-
formation and he expects to get some
information on the subject. He want-
ed that the Calling Attention may be
taken uyp at 3.45.

SHRI HARIKESH
(Gorakbpur): I had given
under Rule 377.

BAHADUR
a netice

MR. SPEAKER: If it has not come
up, it means it has not been selected.

SHRI VAYALAR RAVI (Chirayin-
kil): When the Prime Minister was
placing the Report before the House,
the Hon. Speaker was kind enough to
offer a discussion....

MR. SPEAKER: No, no. Let us try.
(Interruptions).

SHRI VAYALAR RAVI: 1 am re-
questing you again: last time I re.
quested you--because this is a very
urgent matter which every section of
the House is concerned about.

MR. SPEAKER: The Business Ad-
visory Committee is meeting today.

SHR] SAUGATA ROY (Barrack-
pore): Yesterday, as I told you, I gave
a notice on the question of breach of
privilege against the Finance Minister
regarding the Banking Service Com-
mission, At the same time, 1 also gave
a notice under Rule 377 to mention
the matter of Banking Service Com-
mission in the House. 1 came back
to the House ...

MR. SPEAKER: You are likely to
get your chance tomorrow.

8HRI JYOTIRMOY BOSU (Dis-
mond Harbour): Sir, I have given a
notice on item No. 2 that it shouM
be discussed in the House as early e
possible, because this is very unvu-
tant. The House is devoting a
more time on issues which are ot



